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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 351/01806/2018 E ' Date of order: 221 - \4

Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Shri Mahinder Singh,

Aged 54 years,

S/o Late Sube Singh,

R/o. Horticulture Road,
Haddo, near Megapode,
Port Blair,"South | Andémam,n

y Workmg a E Marlne Engineer,
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Nicbbar Adgmifi
Port Bl __‘cs«*"

D:rectorate of Shrpplng Services,
Andaman & Nicobar Administration,
Port Blair. -

6. The Assistant Secretary (Shipping),
Andaman & Nicobar Administration,
Secretariat, Port Blair.

7. The Assistant Director (Admn.),
Directorate of Shipping Services,
Andaman & Nicobar Administration,
Port Blair.

.. Respondents
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L For the Applicant : ©  Ms. A. Nag, Counsel

" For the Respondents : Mr. S.K. Mandal, Counsel
Mr. S.C. Misra, Counsel

ORDER

Per Ms. Bidisha Banerj ee Judicial Member:

This Original Application has been filed under Sectlon 19 of the

Administrative Tribunals Act, 1985 to seek the followmg relief:-

,,,,,,

‘a.  An order/orde g EI |r cf dlrﬁmg the ' respondent
authorltlesAo prom jb |cant t'b Engmeer as the
e ellgrble for promotlont Marine Engineer

4™ an orderdl--

] wutﬁjﬂw ~

‘e, An order toTeaud! i
Yof the case before thig Hoh'blg

de‘,m f‘t‘a 4; per j" '
2. Ld uns {g‘b’gth SLdes arespresentand he;
Ld. Cﬁ‘fse I fo el % t

is given upon the P‘&“ﬁmgﬁal se

: taaygcsnpgxa N _r.ation or any other

» cgmpe_}ent authority to%:;;?sé“"%f% e Eeentation dated 4.9.2018 in
ad&;é:rd;hce with law. |

“ 4 ...,"3: Sinée no fruitful purpose will be sen)ed by calling for a reply in the matter

' "ﬁ'nlléss théﬁ representation is duly considéred by the ofﬂéers of the respondents, it
is felt that for the ends of justice, the O.A. can be disposed and it is accordingly
disposed of with a direction upon the Principal Secretary (Shipping) or any other

competent authority to look into the grievance of the applicant, as highlighted in -
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~ the representation and to pass appropriate reasoned and speaking order within

eighi weeks from the date of receipt of a copy of this order.

5. In the event, the authorities find that the applicant is entitled to the benefits
he had prayed for, they sha.ll extend the benefits withiﬁ a further period of four
weeks and pass appropriate orders to 'that effect.

6. It is made clear that we have not gone into the merits of the matter and all
points are' kept opeﬁ for consideration by the concerned respondent authorities.

7. With these dlrectlons 0 A.is dlsposied ofyaccordmgly No costs.




